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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

{ the Disciplinary Authgity, However,none

anpears on behalf of the Applicat:inor

3

@

the Applicant is present in person/No
request has also been made feor an

ad journment of this case,However,Mr. Bose,

learned Senior Standing Counsel appecaring
} ' for the Respondents is present,with his
) '

aid and assl .tance,we have perused the

i materials placed on record,As the
solicant 4= ne r . £ Py
applicant 413 not present to defend his
. » case,this 0,7, is disposed of being not
pressed, No Costs,
Send copies of this order to the
Applicant in the address given in the 0, A,
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